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 Bill

 15,34  brs.

 PROMOTION  OF  SECULARISM
 BILL*

 [English]

 SHRI  SYED  SHAHABUDDIN  :  Sir,  I

 beg  to  move  for  leave  to  introduce  a  Bill
 to  provide  for  the  application  of  the

 principles  .of  secularism  in  Government  and
 administration.

 The MR.  DEPUTY  SPEAKER:

 question  is  :

 “That  leave  be  granted  to  introduce
 a  Bill  to  provide  for  the  application
 of  the  principles  of  secularism  in
 Government  and  administration.”

 The  motion  was  adupted

 SHRI  SYED  SHAHABUDDIN’:  1

 introduce  the  Bill.

 MARRIAGE  WITH  FOREIGN

 NATIONALS  (REGULATION  AND

 REGISTRATION)  BILL*

 [Eaglish)

 SHRI  SYED  SHAHABUDDIN  (Kishan-

 ganj):  Sir,  ।  beg  to  move  for  leave  to

 introduce  a  Bill  to  regulate  and  register  the

 marriages  of  Indian  citizens  with  foreign
 nationals.

 MR.  DEPUTY  SPEAKER:  The

 question  is  :

 “That  leave  be  granted  to  introduce
 a  Bill  to  regulate  and  register  the

 marriages  of  Indian  citizens  with

 foreign  nationals.”’

 The  motion  was  adopted

 SHRI  SYED  SHAHABUDDIN:  I

 introduce  the  Bill.
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 for  the  Producers  &  Workers  Cooperatives  Bill

 15.35  hrs.

 AGRO-BASED  INDUSTRIES  RESERVED
 FOR  THE  PRODUCERS  AND  WORKERS

 COOPERATIVES  BILL—(Cdatd.)

 [English]

 MR.  DEPUTY  SPEAKER:  Now  we
 take  up  further  consideration  of  the  follow-

 ing  motion  moved  by  Shri  Balasaheb  Vikhe
 Patil  on  the  18th  July,  1986.0  :

 “That  the  Bill  to  provide  for  reserva-
 tion  of  agro-based  industries  for

 producers  and  workers  cooperatives
 and  to  provide  financial  assistance  to
 such  cooperatives  in  setting  up  of
 agro-based  industries,  be  taken  into
 consideration.”

 Shri  G.  L.  Dogra.

 SHRI  G.L.  DOGRA  (Udhampur):  I
 support  the  Bill  Last  time  Shri  Daga  made
 a  scatting  attack  not  only  on  the  Bill  itself
 but  also  on  the  co-operative  movement.
 I  do  not  think  what  he  said  is  justified  on
 facts.

 I  would  like  to  say  that  the  Constitution
 of  India  recognises  three  sectors—public
 sector,  private  sector  and  _  co-operative
 sector.

 SHRI  BALASAHEB  VIKHE  PATIL
 (Kopargaon)  :  Joint  Sector  also

 SHRI  G.  L.  DOGRA  :  No.  Joint  Sector
 is  not  known  to  the  Constitution.

 So  far  as  the  public  sector  is  concerned
 it  is  doing  a  good  job.  Very  important  and
 basic  industries  are  being  run  by  the  public
 sector  and  we  should  lay  more  stress  on
 the  public  sector  industries  so  that  economy
 becomes  self-reliant  and  we  may  depend
 on  ourselves  rather  than  on  apy  other
 country.

 So  far  as  the  private  sector  is  concerned,
 it  is  also  getting  enormous  help  from  the
 Government.  A  very  good  portion  or  a
 major  portion  of  the  resources  is  placed
 at  the  disposal  of  the  private  sector  one
 way  or  the  other,  or  by  one  device  or  the
 other,


